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Cl VI L APPEAL NO. 8058 OF 2001

NI RVAL CHANDRA SI NHA Appel | ant ('s)
VERSUS

UNION OF I NDI A & ORS. Respondent ( s)

W TH

C. A. NO. 8059/ 2001
Date: 31/03/2008 This matter was called on for judgnent today.
For Petitioner(s) Ms. Sumita Ray, Adv.

For Respondent (s) G Padia, Sr. Adv.

Dr. R
Ms. Anil Katiyar, Adv.

Hon’ bl e M. Justi ce Mar kandey Katj u pr onounced
j udgnent of the Bench conprising Hon’ble M. Justice H K Sema and His
Lor dshi p.

The i nmpugned judgnment is set aside. Civil Appeal No.8058 of
2001 is dismissed and Givil Appeal No.8059 of 2001 stands allowed in
terns of the signed order. There shall be no order as to costs.

( Ravi P. Verma ) ( Anand Si ngh )
Court Master Court Master
[ Signed reportable judgnent is placed on the file]



